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SHRI B. K. P. SINHA : Sir, the underlying 
assumption of the reply and clarifications 
from the hon. Minister for External Affairs is 
that the challenge posed by the Nagas and the 
Mizos can be met on the plane of conventional 
warfare though the steps have to be of a 
milder nature, because it is an internal 
problem. They are our own brethren, in his 
own language. But may I know if the Govern-
ment of India even now realise that con-
ventional warfare cannot meet the challenge 
of guerilla warfare and special type of military 
measures have to be concerted, and in addition 
to this what is more important, a philosophy 
has to be developed to deal with this sort of 
warfare ? Therefore, it cannot be met on the 
same plane as conventional warfare. 

SARDAR SWARAN SINGH : I take this 
suggestion, Sir. 

COMMERCIAL BROADCASTING BY A.I.R. 
f SHRIMATI LALITHA (RAJAGO 

*14] -<   PALAN) :i 
I SARDAR RAM SINGH : Will the 

Minister of INFORMATION AND 
BROADCASTING be pleased to refer to the 
answer given to Unstarred Question No. 13 in 
the Rajya Sabha on the  ISth February,  1966 
and state: 

t[   ] Hindi transliteration. 
$The question was actually '^ked on the 

floor of the House by Shrimati Lalitha 
(Rajagopalan). 
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(a) whether any decision has since been 
taken regarding Commercial Broadcasting 
by A.I.R.; and 

(b) if so, what are the detail* thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRIMATI NANDINI 
SATPATHY) : (a) Ihe matter is still under 
consideration. 

(b) Does not arise. 

SHRIMATI LALITHA (RAJAGOPA-
LAN): How long will it take to come to a 
decision 7 

SHRI RAI BAHADUR: The main Report 
of the Chanda Committee on A.I.R. has just 
been submitted. In fact, it U an independent 
CQmmittee. I am very anxious that I should 
lay a copy of the Report on the Table of the 
House at the earliest opportunity and I hope I 
will be able to do so before the current 
Session is over. Once that is done, we shall be 
able to apply our minds to the various 
recommendations contained in it. This is not a 
simple matter because different opinions have 
been expressed. Anyhow, we- thall try to take 
a decision as quickly as possible. 

SHRIMATI LALITHA (RAJAGOPA-
LAN): May I know whether the farm 
broadcasts have been introduced and, if so, 
what is the progrc 

SHRI RAI BAH \DUR : Farm broa have 
been going on. 

ClNBMATOORArHK:   FILMS 

*142. SHRI M. P. BHARGAVA: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to refer to the 
answer to Starred Question No. 913 given in 
the Rajya Sabha on the 5th April, 1966 and 
state: 

(a) whether any final decision has since 
been taken to appoint a Committee to 
enquire into the working of the existing 
procedure for sanctioning of cinemato 
graphic films;  and 

(b) if so. what are the details there 
of? SHRI M. P. BHARGAVA : Are we to 

understand from the hon. Minister's reply that 
after the submission of the Chanda 
Committee's    Report this committee    bas 

THE MINISTER OF INFORMATION 
AND    BROADCASTING      (SHRI   RAJ 
BAHADUR) :    (a) and (b) The matter is still 
under consideration. 

SHRI M. P. BHARGAVA: May I know 
what are the reasons for the delay in the 
appointment of this Committee when this 
House passed a Resolution recommending to 
the Government that a committee on these 
lines be appointed and specially when the 
terms of reference were contained in the 
Resolution passed by this august House? 

SHRI RAJ BAHADUR:   As  the  hon. 
Member is aware,    the    Resolution    was 
adopted on 7th May, 1965.    When consi-
deration    thereon    started,    unfortunately 
there were certain events including hostilities 
with Pakistan and other events also came in the 
way.    Meanwhile   we   have again  tried  to 
take  up   the  consideration. But there are two 
important matters which I  would   like  to 
bring  to  the  notice  of the House.   One is 
that the Chanda Committee is also charged 
with  the work of examining    and   evaluating 
the operations, policies,   programmes  and 
production    of the various media units which 
include the Central   Board  of    Film 
Censors.     The Resolution  requires   the 
proposed     Committee to enquire into the 
working of the existing procedure for 
sanctioning cinema tographic films which is a 
function of the Central Board of Film Censors 
with which presently   the Chanda  Committee 
is  also engaged.    It is true that the feature 
films may not be covered by this, most of 
them, but the question remains that the 
sanctioning of exhibitional films  is a  function 
of the Central Board of Film Censors which is 
being  examined   by   the   Chanda   Com 
mittee, and that is one reason. The second 
reason is that there is a certain need for 
economy.    We got the estimates made and it 
requires about  Rs.  6  lakhs to appoint this 
Committee and  to  have    its    report through. 
I do realise that there are certain  matters 
concerning the film industry which do require 
a thorough examination. That  is why certain 
time is taken. 


